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(Open court) 

I 
CENI'RAL ADM.IN'ISTRATIVE TRIBUNAL 

ALIJ\HABAD BENCH , ALLAHABAD ~ -
Al,lahabad this the 25th day of May , 2001. 

c o R A I·1 :- Hon ' b l e I1r . S . Dayal, r-tember- A. - - -
11on ' b~e ifr . S . K . I . Naqyi , I1ember- J . 

orginal Ape l ication l"o . 3 79of 1999 

Asrar Ahma d S/o Sri Abra r Ahmad 

Lo\·re r sel ection Grade , Post a l Assi s t ant ( s . B . c .o) 

Head Po s t Office , i1ee rut • 

•••••••• Appl icant 

Counsel for the applicant :- Sri K. P . Srivastava 

V ERS US ___ __ .. 

1. Union of Ind ia through the s e cret ary , (Postal ) 

M/o Co mmunication, Government of India , 

Ne't·r Delhi . 

2. The Chief Post r1a.ster General, 

U.P. Circle, Lucknow . 

3. The sr . supdt. of Post Offiicess, 

r--teerut Division, ?·1eerut . 

4 . Sri Shamim Ahmad ( retired ) (B.C.R) S . B.c.o _ 

care of the Postmaster, Bahraich Head Post Office, 

Bahraich . 

• •••••• Respondents. 

counsel for the respondents :- s ri P. Mathur 

0 RD ER - .... - - - (Oral) 

( By Hon'ble I"1r . s . Dayal, A.M.) 

This application under section 19 of the Ad~inistrative 

Tribunal' s Act, 1985 has b e e n fi l ed b y the applicant for 
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considering his case retrospectively w.e.f 01 .10.91 

lrhich is the date on whicll Sr i shamim Ahmad (respondent 

No·. 4) t•Ta s allov1ed the Biennial cadre Revie\'1 ( B .C .R) 

Scheme in the pay scale of Rs . 1600-2600 t'1ith all 

consequential benef its. Direction to the r espondents is 

a l so sought to include the name of the applicant in 

the gradation l ist of B.c.R at the proper pl ace . A 

direction is a l so soUC]ht to the res !)Ondents for payment 

\'Tith interest at marke t rate from 01.10.91 to the 

actual date of payment . 

2 . The ca se of the applicant is that he \fras recruited 

• 

as u.o.c and posted by order dt. 15/17.10.83 (annexure A-1). 

Sri Shamim Ahmad (respondent No.4), L.o.c \'Ta s promoted 

as u.o.c by order dt . 17.10.84. The ap~licant 's claim 

is that his name in the gradation list of u .o .c cadre 

in s . s .c.o in u . P . eircle on 01.03.84 was at sl. No. 592 

11here as the name of the res pondent No. 4 l'1as not 

included and he \'Tas promoted subsequently. The cad re of 

L.D .C and U .D .C \'1ere me rged in to Postal Assistant cadre 

and promotional g rade is extended ·to the s .s.c.o staff 

"'ho were eligible to the one time bound promotion and 

B.C.R schemes. Under one time bound promotion scheme, 

promotion invited on completion of 16 years and unde r 

B .C.R scheme on completion of 26 years of service. 

The respondents on representation of the e£fected persons, 

issued orders by their letter No. 22-5/95/PE-l dt. 

08.02.96 and made a provision for senior grade officials 

to be placed in the higher grade from the date the juniors 

had got higher grade on the basis of length of service. 

It is claimed that the cases of such senior were considered 

by Chief Post Master General, Lucknot·r and order dt. 01.04.97 

\·ras issued placing 144 off icials in higher grade in 

O.T.B.P. Scheme w.e.£ the date of pro~otion of juniors 

in lower selection grade scheme. The name of the applicant 

was included at Sl. 57 in part- A and ,.,as allo\1ed lo'l.1er 
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select ion grade 1:1 . e . f 01 . 08. 91 \'lhich w·a s the dla te from 

\'lhich his juniors Sri Mahendra Kumar, Sri Puttu Lal, 

Sri ·Ra j Deo Tewari, Sri s . Chandra and Sri o.P. Shukla 

\'1ere prornoted. 

3. Learned counsel for the a pplicant has pl aced 

r e l iance on the circula r l e t ter of Ministry o f 

communication,Department o~ Po s t No . 22-5/95- PE-1 

at . 08. 02. 96. the Circular produced as fo l l O"\'TS : -

\ 

• 

' 
" Time Bound One Promotion Scheme and Biennial 

cadre Review Schemes were introduced vide this 

office l e tter No . 31-26/83-PE.I dated 17.12.83, 

No. 20-2/88-PE .I dated 26.07.91, No. 22-1/89-PE.I 

dat ed 11.10.91 and No . 4-12/88-PE .I (Pt) da t ed 

22. 07. 93 \·Ti th a view to improve promot i ona l pr ospects 

of empl oyees of the Department of Post. As per 

these schemes, off icials \'Tho complete prescribe d 
· satisfactory l ength of service in the appropriat e 

g r ades are placed in the next higher grade. 

Subsequently, It \'Tas noticed that some officials 

e.g. u .o .cs in the circle a nd s . B.c.o, LSG (both 

1/3rd and 2/3rd), P.O and R. 11 . s Accounts , \•1ho \'1ere 

senior before the implementation of the s chemes 

were denied higher s ca l es of pay admissible under 

the schemes \·rhil e so1ne junior officials bec ame 

e ligibl e for higher scale of pay by virt~e of their 
l ength of service. Some of the affacted officials 

filed applications before various Benches of the 

central Administrative Tribunal's demanding highe r 

scale of pay from the date their juniors \·1ere made 

eligible under these Schemes . 

The case has been examined in consultat.ian 
\'lith the M/o Finance, Department of Expenditure. 
It ha s now b een decided that all the officials, 

such as . u .o.cs in the Circle Office and SBCO, L.SG 
(both 1/3rd a nd 2/3rd), P.O a nd H. r1 . s Eccountants, 
\·those seniorit y vras adversely affected by 
implem~ntation of BCR Scheme placing the ir juniors 
in the next highe r scale of pay \•rill no\'1 b e consider ed 

for next higher scale of pay from the date their 

inunediate j uniors became e ligibl e for the next 

ll 
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higher sca l e . This \vill #hO\'Tever , not be applicable 

to the officials \·Tho are seni or to these 

officials, brought on transfe r under Rul e - 38 

P & T Vo l. rv and are p l aced i n the next higher 

s ca l e of pay by virtue of l enght of service . 

The Inter-se seniority of the official s 

in the lo\1er grade t'lill be kept intact for the 

p urpose of e ligibil ity for promot ion to next 

higher grade . " 

4. The a pplicant is entitl ed for the b e nefit of thi s 

circul ar . The respondent s in paragraph 11 have mentioned 

t l1a t promotion of the applicant to L.s . G cadre \·Tas 

considered and modified \>Tith reference to the date of 

promotion one Sr i Puttu Lal. • 

s. Learned counsel for the applicant has 
~ 

tnent ion4fA: that 

subseq uently r e presentations 't·Tere i nvited for pr omotion / 

appointment of officials of P.A from SBCO cadre to H. s . G II 

C!adre under BCR $cherne in the pay scale of Rs . 1600- 2600 

with r efer ence to the date of promotion of their j uniors. 

The respondents have ment ioned that t he promotion had been 

considered \·1ith reference to promotion of Sri r.tahendra Kumar 

to H .S . G II cadre on 01.10 . 91 . They have also stated 

that Sri 1·1ahendra Kumar \·1as senior t o the apj>lica nt as 

his name \'Tas At s l. No . 382 't·rhereas appl icant ' s name \·ras 

at . Sl . No . 5 02 . Therefore, 't·Te are of t he v i e't·T that t h e 

applicant has no t b een able to establish his case f o r 

p romotion to H . S .G II Cadre \·1 . e .£ 01 .10 .199 1. Theo.A 

s t a nds dismissed w ' h no order as t o cost s. 

~~..,.. 
.....: ~"-.. t 

t.fember- J . 

/ Anand/ 


